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Updated Status Report of pending MPs/MLAs cases for the Month of April, 2025
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C.G. State Vs. Md. Khalid and 42
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C G. State Vs. Md. Khalid 2nd|420, 406 467, 468 471 384 120B IPC
others Section 10 Chhatt‘fsgarh Protecﬂon of

1. Madhusudan Yadav (Ex. MP) Depositors Interest Act, 2005 and Section 3,
| 4, 6 The Prize Chits and Money Circulation
Scheme (Banning) Act 1_97_8 aE

420 406, 467, 468, 471, 384, 120B IPC,
Section 10 Chhattisgarh Protection of
Depositors Interest Act, 2005 and Section 3,
4, 6 The Prize Chits and Money Circulation
' IScheme (Banning) Act 1978

E}.G. State Vs. Md. Khalid and|420, 406, 467, 468, 471, 384, 120B IPC,
others. Section 10 Chhattisgarh Protection of

‘1. Madhusudan Yadav (Ex. MP) Depositors Interest Act, 2005 and Section 3,
4, 6 The Prize Chits and Money Circulation
Scheme (Banning) Act 1978

C.G. State Vs. Md. Khalid and
others.
1 Madhusudan Yadav (Ex. MP)

S| e

WWWW@WPCR:

[l st e e & WPCR

No. 164/2021 4 qiRa e fRid 08.03.
2021 B IRATTAR wAfd ‘

_|m=r:1’|tizﬁﬂwmaﬁ{wmmﬁWPCR

No. 174/2021 % uiRa anyr R+ 09.03.)

12021 & IATIAR I
|

|No 172/2021 # uiRa amewr e 09.03.

2021 B JATRITIAR I |

420, 406, 467, 468, 471, 384, 120B IPC,
Section 10 Chhattisgarh Protection of

C.G. State Vs. Md. Khalid and
jothers.

1. Madhusudan Yadav (Ex. MP)
|4, 6 The Prize Chits and Money Circulation
Scheme (Banning) Act 1978

420, 406, 467, 468, 471, 384 1208 IPC,
others. Section 10 Chhatt:sgarh Protectlon of

1. Madhusudan Yadav (Ex. MP) Depositors Interest Act, 2005 and Section 3,
.| 4, 6 The Prize Chits and Money Circulation
Scheme (Banning) Act 1978
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C.G. State Vs. Md. Jamaid and 420, 406, 467, 468, 471, 384, 1208 IPC,

others. ‘Section 10 Chhattlsgarh Protection of

1. Madhusudan Yadav (Ex. MP) Depositors Interest Act, 2005 and Section 3,
4, 6 The Prize Chits and Money Circulation
?Scheme (Banning) Act 1978
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